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Orders on ILA. No.1, Application

for extension of time and for

modification of the orders.

On a request made by Shri
M. Vasudeva Rao, learned Standing
Counsel for the Central Government,

We have taken up this case today.

2 Dr. M.S. Nagaraja, learned
Advocate, who had appeared for the
applicants, has taken notice of this
anplication. We have heard learned

counsel for both sides.

3. In our order made on 16.9.1987,
we have directed the respondents to
complete the regularisation of the

applicants except the applicant in

application N0o.535/87, on or before
30.4.1983.
dents have set out the various cir-

In I.A.1, the respon-

cumstances as justifying the exten-=

sion of time by another four monthse.



in the Central Administrative £ =
Tribunal Bangalore Bench, P
Bangaiore c

Order Sheet (contd)
A.No. 470 to 472 of 1987

Date Office Notes Orders of Tribunal

4, We are satisfied that the
facts and circumstances set out by
the respondents justify the exten-
sion of time sought by them. ue
therefore consider it proper to

grant the same.

B In I.A.1, the respondents
i nave also souiht for modification
of our orders. An order made on
merits, that too after hearing both
sides, cannot be modified on an
interlocutory application. On this
short ground, this prayer of the

resmondents 1s llable to be rejected

6o In the light of our ‘above
discussion, we make the follouwing

orders and directions.

(1) Wwe allow I.A.No.1 in part
TRUE COPY and extend the time for.
complying with our direct-
ion till 30.7.1988.

(2) We reject I.A. No.1 for
modification of our
earlier order.

M 7. Application is disposed of
3]5'8% in the above terms. But in the
"ERTRAL _ 4ﬂﬁ4r circumstances of the case, we =~
e B direct the parties to bear their
hw own costs. :
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